ATHLT AT T AT, U Fadls, a9
IN THE INCOME TAX APPELLATE TRIBUNAL
‘A" BENCH, CHENNAI
A A ot T, =1 FeFd UF AfT ST, WA, @ HEw T & a6

BEFORE SHRI V. DURGA RAO, JUDICIAL MEMBER AND
SHRI G. MANJUNATHA, ACCOUNTANT MEMBER

T it ./ITA Nos.: 1920, 1921 & 1922/CHNY/2013
gt a7 / Assessment Years: 2005-06, 2006-07 & 2007-08

Shri A. Muralidharan, The Income Tax Officer,
No0.699, Mettur Main Road, v. Ward -II(2),
Bhavani, Erode

Erode Dist. - 638 301.

PAN: AGTPM 6691E

(srfi=refi/Appellant) (we7fT/Respondent)
st #r T FWAppellant by : None
weaoft T 2T 7/Respondent by : Shri AR.V. Sreenivasan, Add|.CIT
geAars T aiE/Date of Hearing :  28.09.2021

gy FT ai@/Date of Pronouncement : 28.09.2021

A /ORDER
Per G. MANJUNATHA, AM:

These appeals filed by the assessee are directed against
separate orders of learned Commissioner of Income Tax (Appeals)-
1, Coimbatore, all dated 23.09.2013 for assessment years 2005-06

to 2007-08.

2. None appeared for the assessee. We have heard the Id. DR and
also perused the materials available on record. At the time of hearing,
we find that the assessee has filed a letter along with Form No.3 issued

by the Department under ‘Vivad se Vishwas Scheme, 2020’ and stated



2 LT.A. Nos. 1920 to 1922/Chny/2013 (VSVS)
that the assessee had availed the VSVS scheme to settle its pending
disputes. The assessee has further submitted that the Department has
accepted applications filed by the assessee and issued Form 3
quantifying amount of taxes payable under VSVS scheme. Therefore,
the assessee has requested for withdrawal of appeals. The Id.DR on
the other hand has no objection for withdrawing appeals filed by the
assessee. Therefore, considering the fact that the assessee has filed
applications for withdrawal of appeals and has also filed Form 3 issued
by the Department, we dismiss the appeals filed by the assessee as
withdrawn. However, a liberty is given to the assessee to restore the
appeals, in case the applications filed by the assessee before the

Designhated Authority, is rejected for any reason.

3. In the result, all the appeals filed by the assessee are dismissed

as withdrawn.

Order pronounced in the open court on 28" September, 2021 at
Chennai.
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